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 MR.  CHAIRMAN  :  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 16.27  hrs

 SICK  INDUSTRIAL  COMPANIES
 (SPECIAL  PROVISIONS)  AMENDMENT

 BILL

 As  passed  by  Rajya  Sabha  Contd.

 [English]

 MR.  CHAIRMAN  :  Now,  we  shall  take
 up  further  consideration  of  the  motion  moved
 by  Dr.  Abrar  Ahmed  on  the  18th  December.
 1993.

 (Interruptions)

 KUMARI  MAMATA  BANERJEE
 (CALCUTTA  SOUTH):  Sir.  |  have  given  my
 name.

 MR.  CHAIRMAN  :  The  Minister  has  not
 yet  completely  moved  the  motion.

 [  Translation]

 THE  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  FINANCE  AND  MINISTER  OF
 STATE  IN  THE  MINISTRY  OF  PARLIA-

 MENTARY  AFFAIRS  (DR.  ABRAR  AHMED):
 Mr.  Chairman,  Sir,  Sick  Industrial  Compa-
 nies  (Special  Provisions)  Act,  1985  was
 enacted  to  timely  detect  sick  and  the  indus-
 tries  likely  to  fall  sick  and  to  constitute  a
 Board  of  experts  to  suggest  remedial  mea-
 sures  and  other  practical  measures  to  re-
 vive  the  sick  industries.  As  per  provisions  of
 this  Act,  Industrial  and  Financial  Recon-
 struction  Board  (BIFR)  and  Appellate  Au-

 (Amendment)  Bill  732.0

 thority  for  Industrial  and  Financial  Recon-
 struction  (AAIFR)  were  set  up  and  both
 Started  functioning  w.e.f.  15th  May,  1987
 and  April,  1987  respectively.

 Since  the  operating  of  BIFR  the  rehabil-
 itation  work  of  sick  industries  is  going  on
 smoothly  and  systc:natically  and  since  then
 many  drastic  changes  have  also  taken  place.
 As  on  November,  1993,  1418  sick  industrial
 companies  were  registered  with  BIFR.  Out
 of  these  290  were  not  found  suitable  for
 revival  and  in  other  124  cases.  the  con-
 cerned  companies  have  prepared  their  re-
 vival  schemes  with  the  consultation  of  finan-
 cial  institutions.  In  308  cases  the  BIFR  has
 itself  chalked  out  the  rehabilitation  schemes
 and  approved  them  and  in  250  cases  BIFR
 has  adviced  to  liquidate  them.

 A  number  of  difficulties  were  experi-
 enced  during  the  implementation  of  the  Act.
 and  therefore,  it  became  necessary  to  get
 the  various  provisions  of  the  Act  reviewed.
 In  this  connection  we  have  consulted  BIFR.
 AAIFR,  RBI,  financial  institutions  and  trade
 and  industry  representatives.  The  recom-
 mendations  made  by  the  Estimates  Com-
 mittee  of  Lok  Sabha  in  their  report  present-
 ed  on  4th  January,  1991  were  also  consid-
 ered.  Therefore,  to  expedite  the  revival  of
 procedure  of  sick  industries  and  to  make
 more  effective  the  functioning  of  BIFR  and
 AAIFR  and  with  regard  to  their  structure  and
 comprehensive  provisions  it  is  proposed  to
 bring  some  amendments  in  the  said  Act.

 The  proposed  amendments  could  be
 divided  in  three  categories.  ।  the  first  cate-
 gory  the  amendments  are  with  regard  to  the
 jurisdiction  and  the  objective  of  which  in  the
 detect  the  sickness  of  the  company  in  the
 very  beginning  so  that  remedial  measures
 could  be  taken  speesਂ  ॥  can  be  done  by
 the  changing  the  detir.  i:on  ot  the  categories
 of  the  companies  coming  under  the  purview



 733  Sick  Industrial  CompaniesPAUSA  1,  1915  (SAKA)

 of  this  Act  or  by  extension  of  revival  rehabil-
 itation  or  option  available  for  liquidation.
 Therefore  in  the  proposed  definition  the

 prescirbed  period  for  registration  of  any  ‘sick
 industrial  company’  is  being  reduced  from  7

 years  to  5  years  and  also  the  criterion  to
 have  incurred  losses  for  the  last  two  years  is
 proposed  to  be  dispensed  with.  Now  any
 industrial  company  which  is  registered  atleast
 for  the  last  five  years  and  whose  net  capital
 base  has  been  totally  eroded,  wiil  be  as-
 sumedto  be  sick indstryial company  Similarly
 in  case  of  probable  sick  companies  it  is
 proposed  to  reduce  the  registration  period
 form  5  years  to  4  years.  However.  the
 standard  of  erosion  of  net  maximum  capital
 of  the  company  will  remain  at  5  per  cent.

 Proposed  amendments  will  widen  the  ambit
 of  the  Act.  ।0  addition  BIFR  willalso  enjoy  the
 right  of  effecting  amalgation  of  any  sick
 company  with  any  other  company  or  revok-
 ing  amalgation  to  bring  about  retrieval.  ।  ७
 praposed  to  make  a  provision  that  BIFR  can
 presume  to  have  received  ‘mute  a  from  any
 agency  which  does  not  send  its  reply  to  the
 dratt  revival  scheme.  This  will  ensure  speedily
 settlement  of  the  cases  and  flexibility  in  the
 measures  being  taken  by  BIFR  for  the  reha-
 bilitation  and  revival  of  the  companies.

 In  the  second  category  the  proposed
 amendments  relataed to  augment the  effec-
 tiveness  of  BIFR  and  AAIFR.  This  Amend-
 ment  Bill  will  provide  flexibility  to  BIFR  in

 selecting  operating  agency.  to  liquidate  prob-
 able  sick  companies  in  the  beginning  not

 having  sufficient funds  andto  strengthen  the
 hands  of  BIFR  in  the  matter  of  probable  sick
 companies.  This  Bill  also  propose  to  em-
 power  BIFR  to  give  directions  to  the  compa-
 nies  regarding  settlement  of  outstanding
 liabilities  and  to  confer  powers  on  BIFR  to
 monitor  implementation  of  the  schemes
 approved  by  it.  In  addition,  it  is  also  pro-
 posed  to  start  ‘single  window  scheme’  for
 easy  disbursement  of  loans  for  the  speedy

 (Amendment)  Bill  734

 implementation  of  rehabilitation  packages
 after  approval.

 In  the  end  it  is  proposed  to  remove
 some  ambiguities and  (०  strengthen  internal
 co-ordination.  Some  provisions  has  been
 redefined  or  have  been  further  clarified.

 This  Billwas  passed  by the
 Rajya

 Sabha
 on  20th  August,  1992.

 |  request  the  House  to  consider  the  Bill.

 MR.  CHAIRMAN;  Motion  moved:

 “that  the  Bill  to  further  amend  the
 sick  Industrial  Companies  (Spe-
 cial  provisions)  Amendment  Bill
 as  passed  by  Rajya  Sabha  be
 taken  into  consideration.”

 DR.  LAXMINARAYAN  PANDEYA
 (MANDSAUR):  Mr.  Chairman.  Sir.  we  are
 discussing  a  very  important  Bill.  This  Bill
 should  have  been  introduced  much  earlier
 but  Government  has  introduced  it  after  a
 long  delay:  Probably  this  delay  is  due  to  the
 style  of  functioning  of  the  Government.
 Such  a  important  Bill  is  being  ignored  like
 this.  ।८  shows  that  the  intention  of  the
 Government  is  not  clean.  Estimates  Com-
 mittee  has  also  given  his  recommendations
 in  this  regard.  Its  report  was  presented  in
 1991  but  the  Bill  has  been  introduced  in
 1993.  Goswami  committee  has  also  made
 certain  recommendations  in  this  regard.
 Even  after  these  recommendations  the
 Government  turned  a  nelsons  eye  and  ॥1-
 dulged  in  dilly  dallying  tactics.  Better  late
 than  never.  |  would  like  to  raise  a  few  points
 in  the  House.  The  Hon.  Minister  has  stated
 that  the  Sick  Industrial  Companies  (special
 provisions)  Act,  1985  was  enacted  to  timely
 detect  sick  and  probable  sick industrial com-
 panies.  Subsequently,  BIFR  and  AAIFR
 were  set  up.  |  am  distressed  about  it.
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 है  ड्  hon.  Minister  make  it  Clear as  to
 how  many  vacancies  BIFR  which  he  has
 just  mentioned  You  talk  of  speeding  it  up
 but  no  process  15  being  initiated  to  expedite
 this  work  This’s  why  these  vacancies  exist
 and  people  are  not  willing  to  be  posted  on
 these  posits  Then,  when  are  you  going  to
 identify  the  sick  industries  and  find  out  the
 possibilities  of  reviving  them  or  whether  any
 financial  assistance  can  be  provided  to  these
 industries.  You  have  mentioned  certain
 things.  |  would  like  to  know  how  many
 vacancies  exis!  in  the  Authority  you  have
 just  mentioned  and  since  when  these  va-
 cancies  exist  and  why  were  these  not  filled
 up?  Since  these  vacancies  were  not  filled
 up  a  situation  has  created  that  no  work  of
 the  Appellate  Authenity  is  being  done  The
 work  15  almost  suspended  and  the  Appellate
 Authority  has  become  meaningless  That's
 why  |  want  to  know  the  number  of  existing
 vacancies  and  why  these  were  not  filled  up
 and  who  was  answerable  for  that.  Please
 tell  the  number  of  posts  of  officers  and
 employees  or  staff  lying  vacant  in  BIFR  and
 the  Appellate  Authonty  The  objectwes  ०
 the  Bill  stress  upon  23  things.  like,  the
 Merger  of  the  sick  industrial  company  with
 some  other  company  with  that  company  for
 financial  restructure  and  thirdly,  to  revive  ॥
 by  providing  it  financial  assistance,  The
 delaying  factor  plays  a  very  vital  role  be
 Cause  as  a  result  of  delay  the  losses  of  the
 company  overrun  the  totu!  cost  of  the  com
 Pany  and  things  come  to  such  ०  pass  that
 there  ७  0.0  scope  torrevival  The  losses  are:
 s0  much  that  ॥  cannot  be  revived  110:
 second  problem  pertains  to  banking.  Afte:
 going  through  the  complete  process  in  BIFR
 the  Banking  process  starts  and  there  are  a
 fot  of  queries  in  Banks.  |  know.  |  have  seen
 Many  cases  in  which  the  great  number  of
 queries  have  led  to  unexpected  delays  there
 are  many  sick  mills  like  textiles  mills,  sugar

 (Amendment)  Bit!  736
 mills,  jute  mils  or  other  industrial  mits  which
 are  not  completely  sick  and  which  can  be
 tevived  but  the  unnecessary  delays  in  the
 Process  of  reviving  the  mills  become  much
 and  by  and  by  they  reach  such  a  stage  that
 they  cannot  go  on  even  if  they  are  provided
 financial  assistance.  There  are  many  such
 examples  in  Madhya  Pradesh  and  you  are
 also  aware  ०  them,  There  is  Rajkumar  Mills.
 Sayan  Mill  which  are  on  the  verge  of  closure
 after  remaining  sick  for  long  and  |  feel  that  if
 you  had  given  a  timely  financial  assistance
 then  the  things  would  not  have  gone  to  this
 extent

 Sir.  today  thousands  of  workers  are  on
 the  roads  and  a  question  of  their  life  anc
 death  has  ansen  We  had  made  proposals
 about  cenain  mills.  like  there  ts  ०  jute  mull  in
 West  Bengal  which  is  being  run  on  co-
 operation  basis.  |  feel  that  we  would  think
 about  ॥  ‘  some  sick  units  can  be  run  on  co-
 operative  basis  atter  i's  renovation.  Some
 sugar  mills  which  are  on  tne  verge  of  closure
 need  to  be  renovated  because  the  ma-
 chines  are  twenty  five  to  thirty  years  old  and
 are  not  profitable  any  more.  That's  why
 there  is  need  of  renovation  and
 modernisation  Then  capacity  needs  to  be
 increased  but  even  this  15  being  delayed
 The  procedural  delays  bring  them  slowly  to
 the  verge  of  closure  by  and  ०  |  ambringing
 itte  your  kind  attention  that  on  the  one  hand
 our  sugarcane  growing  farmers  are  agiated
 and  the  production  of  sugar  ७  also  being
 adversely  attected.

 4  question  nad  been  raised  on  17-3-91
 mo  which  you  had  mentioned  about  viable
 units,  unviable  551  units  and  non  551  units
 Now.  ।  feelit  you  take  every  State  separate-
 ly.  you  will  see  the  condition  is  very  bad
 There  are  4,892  sick  units  in  Assam  and  oul
 of  them  4,220  are  non-viable  units.  The
 number  of  sick  units  Bengal  is  30,748  and
 out  of  them  24,662  units  are  non-viable.
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 Thessidata:are very  intimidating. What  are,
 the  feotors  responsible farthis  sickness  and
 whether  ahything- has  been  done  to  find  out:
 such  factors  and  these  denote  the  fruitless:
 ness  of.our:industrial  policy.  ॥  feel  that  क.  the
 sick  units  areidemitied  and  a  timely  assis-
 tance. is  given  tothesewunits  then  things  can
 turn  out  fine  and  85.1  have  justsaid:some-
 tintes  ‘the  rote  of  the  State.  Governments  is
 wrong.Fhene  are  185  noitSS!  unithand:107
 out  of  them‘are  non-viable.. The  number +s
 104  का  Uttar  Pradesh.and  14  out  of  them  are.
 non-viable; in  Madhya  Pradesh  the  number
 of  non-SStigs 4  t:and  31  out  of  them  are  non-
 viable.  The:  number  in  Andhra  Pradesh. ७
 135.and  43  out  of  them  are  nomviable  unis.
 |  want  to  goon  reading  it  aloud.  There  are
 thousands  of  such  umts:.  The  Central  Gov-
 ernment,  financial  organisations,  banks  and
 privaté  sector  have  invested  in  these  units.
 Some:  units  are  incurring  losses  due  to
 unnecessary.  official  detays.  |  have  men-
 tioned  these  2-3  points  which  need  to  be

 considered.

 ‘You  have  brought  this  Bill  and  your
 intention  may  be  good  -but  a  delay  in  the
 implementation  can  create  such  a  situatron
 and  |.  feet  you  will  not  succeed  in-your
 objective

 1  read  ८  newspapers  recently  that  hun-
 dréds  of  text#es  mills  have  closed  down  in

 Bombay.  A'point  was  raised  to  review  them
 As  per  N.T.C.,  they  want  to  close  down
 some  mills.  not  all.  and  they  want  to  make
 some  viable  by  merging  them  with  otne:
 mills  But  4-5  years  have  elapsed  and  no
 action  15  being  taken  x  time-hmut  should  be
 fixed  by  BIFR  and  within  that  period  ‘these
 units  should  get  loans  from  banks  and  no
 loopholes  should  be  detected  otherwise  it
 will  lead  to  difficulties  in  thir  revival

 ‘The  increasing  interest  is  also  a  prob-
 lem  for-these:sick  units.’You  provide  small

 Bill,  738 -
 assistance  which  do.not  enable  theme  pay..
 the  interest.

 You  have  carried  out  23  amendmenis::.
 You  have  carried  out  an  important  amend-
 ment  in  section  3,  18  and  19  which  ‘was
 essential  and  these  amendments  make  this
 Bill  more  important. The  sick  gaits  are  being
 classifladin  three  categories. One  category
 is ०  Sick  unis:  the  second  includes  those
 which  are:on  the  verge  of  being:  dectared
 sick  and  the  third  category  inchudes  those.
 units  which  are  beyond  revival./!mmy  opin:
 ion.  the  recommendations  of  the  Estmates
 Committee  should  be  seriously  considered.
 The  Economic  Times..  dated  23th.  August
 carries  whathad  been'said  by  the  Goswam)
 Committee  about  BIFR:.

 [English]

 “The  BIFRis  unhappy  wahthe  Goswami
 Committee  report  on  indusinal  sickness.  ।
 thinks  the  Committee  has  not  done  tts  home-
 work  properly.  nor  taken  is  called  an  “overall
 viewਂ  of  the  problem  of  industrial  sickness.
 Thus.  savs  BIFR.  the  Goswami  Committee
 puts  unduly  great  Stress  an  debt  recovery
 for  secured  creditors.  ॥  also  says  that  this
 approach  underplays  other  1551165  and  ex-
 tenuating  circumstances ~.”

 {  Translation}

 |  would  like  to  attract  the  attention  of  the
 Government  to  this  also.  |  would  like  to
 attract  the  attention  of  the  Government  to
 the  answer  given.on  17.3.93  also:

 {Enalish}

 “(3)  The  banks  have  also  beendirected
 by  the  Reserve  Bank  of  Indta  to  formulate

 ‘rehabilitation  packages  for  the.  revival  of
 potentiaty  viable  units.  The  banks  and  fr
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 nancial  institutions  evolve  rehabilitation  pack-
 ages  for  the  revival  of  sick  units.”

 [Translation

 As  |  had  said  in  the  beginning  also,  the
 directigns  are  correct,  these  should  be  fol-
 lowed.  Shri  Satya  Narayan  Jatiye:  belongs (०
 the  Ministry  of  Labour.  He  will  express  his
 views  on  this.  |  would  like  to  draw  the
 attention  of  the  Government  to  only  3  things

 they  should  work  according  to  rules  regard-
 ing  the  Appellate  Authority  and  its  powers,
 secondly,  the  lacunae  which  is  obstructing
 the  effective  functioning  of  BIFR  and  thirdly,
 all  the  things  should  be  decided’  within  a
 fixed  time-limit  without  delay  and  sugar  in-
 dustries  are  getting  wiped  outin  the  country,
 especially  in  Madhya  Pradesh.  Save  them
 from  this  danger.  The  jute  industry  entails
 different  kinds  of  problems  and  there  are
 some  units  in  various  industries  which  are

 facingcrisis.  That's  why,  a  great care  should
 be  taken  to  save  these  sick  industries  and  to
 make  sure  that  the  jobs  of  the  people  are
 protected.  The  compulsory  retirement  and
 voluntary  retirement  programmes  are  not
 going  to.  be  effective.  The  workers  want  to
 earn  a  living.  And  it  can  be  possible  only  if
 these  industries  are  saved.  |  believe  all  the
 efforts  made  in  this  direction  will  be  fruitful.
 |  conclude  with  these  words.

 [English]

 CHARLES  (TRIVANDRUM):  Sir,  |  rise
 to  support  the  Sick  Industrial  Companies
 (Special  Provisions)  Amendment  Bill.  The
 main  feature  of  this  Bill  is  to  make  certain
 amendments  in  the  provisions  of  the  1985
 Act  so  as  to  enable  a  quicker  detection  of
 potentially  sick  industrial  companies  and
 revive  them.  Before  coming  to  the  specific

 (Amendment)  Bill  740

 provision  of  this  Bill,  |  may  be  permitted  to
 draw  your  kind  attention to  a  very  major  area
 which  is  not  covered  by  this  Bill.  While  going
 through  the  heading  of  the  Bill,  namely,  Sick
 Industrial  Companies  (Special  Provisions)
 Amendment  ,  ।  gives  the  inference  that
 every  industrial  unit  will  come  into  the  ambit
 of  this  Bill.  But  that  is  not  the  position.  Only
 large  and  medium  industries  come  under
 this  Bill.  When  1985  Act  was  passed,  |  was
 one  of  the  Members  who  pointed  out  that
 there  should  be  one  machinery  for  the  reviv-
 al  of  small  scale  industrial  units  and  while
 replying  to  that  Bill,  the  then  Minister  cate-
 gorically  assured  that  there  will  be  some
 machinery  established  for  the  revival  of
 small  andtiny  industrial  sector.  But  so  far,  no
 effort  has  been  made  and  there  is  no  such
 machinery.  |  humbly  point  out  that  there  is  a
 larger  area  where  there  are  lakhs  of  small
 industries  in  this  country  where  severallakhs
 of  people  are  employed.  Employment  op-
 portunities  are  only  in  the  small  industrial
 sector  but  that  is  totally  forgotten.  Financial
 assistance  is  one  of  the  problems  which
 they  are  facing.  There  is  Small  Industries
 Development  Bank  of  India,  SIDBI.  When
 that  Bill  was  passed,  an  assurance  was
 given  that  even  though  other  financial  insti-
 tutions  will  be  fnancial  the  small  units,  this
 SIDBI  will  give  special  attention  in  financing
 small  units.  That  purpose  has  not  been
 served.  In  Kerala.  there  is  only  one  unit  of
 this  Bank,  namely,  in  Cochin.  When  there  is
 only  one  branch  functioning, small  entrepre-
 neurs  are  find  it  difficult  to  get  loan  from
 there,  particularly  when  they  require  loans
 from  Rs.  50,000  to  Rs.  1,00,000.  |  have
 been  suggesting  that  in  every  revenue  dis-
 trict,  there  can  ०  be  tie-up  of  the  financial
 institution  there  with  that  of  SIDBI  so  that
 smaltindustries  can  get  financial  assistance.
 But  that  has  not  been  done.  Incoming  to  the
 special  feature  of  Kerala,  |  may  mention  that
 even  for  a  loan  of  Rs.  25,000,  collateral
 security  is  needed.  My  information  is  that  no
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 other  State  is  insisting  on  collateral  security
 for  an  amount  of  Rs.  25,000.

 ।0  the  last  Session  ofthe  Parliament,  |
 brought  this  to  the  notice  of  the  House
 through  a  submission  under  Rule  377.  |  also
 brought  it  to  the  notice  of  the  hon.  Finance
 Minister.  So  far,  no  reply  has  been  given.  |
 feel  my  State,  Keralais  discriminated  against.
 A  poor  person  who  wants  to  set  up  a  small
 unit  and  requires  Rs.  15,000.  cannot  get  the
 loan  if  he  cannot  give  collateral  security.
 Whereas  in  other  parts  of  the  country,  in
 other  States,  no  bank  is  insisting  on  this
 collateral  security.  |  request  that  the  case  of
 Kerala  may  also  be  considered  on  the  same
 lines.  If  my  inforr:  ation  is  correct,  this  dis-
 crimination  should  immediately  be  removed.

 Sir,  |  will  not  take  much  time  of  the
 House.  |  would  just  like  to  highlight  some  of
 the  major  points.  There  are  many  reasons
 for  the  sickness  of  industry  in  the  small
 sector.  Want  of  raw  material,  want  of  finan-
 cial  assistance  at  the  appropriate  time,
 marketing,  labour  problems.  want  of  techni-
 cal  knowhow,  power  shortage,  etc.,  are
 factors  which  contribute  to  the  sickness  of
 the  industry. But  one  of  the  main  things is  the
 non-availability  of  funds  at  the  appropriate
 time.  Financial  institutions  are  not  at  all
 helpful  to  the  smaller  units.

 There  is  yet  another  problem  in  respect
 of  marketing.  Earlier  there  was  arule  where-
 by  some  price  preference  was  given  to  the
 smaller  units  by  Government  and  quasi-
 Government  institutions.  Now,  that  rule  is  no
 longer  applicable.  |  am  not  saying  that  sub-
 sidy  should  continue  to  be  given.  There
 need  not  be  any  price  preference.  But,  if  the
 product’s  quality  is  good  and  price  is  fair,  the
 requirement  of  the  Government  should  be
 met  by  placing  orders  on  the  smaller  and  tiny
 units.  You  need  not  give  price  preference

 (Amendment)  Bill  742

 but  you  may  show  them  some  preference  by
 placing  your  orders  with  them.  Even  in  the
 case  of  purchasing  done  by  the  Govern-
 ment,  there  delay  in  making  payments  to
 these  small  and  tiny  units.  This  delay  also
 contributes  to  sickness  of  the  industry.  We
 have  taken  cognizance  of  this  aspect  too
 and  we  have  passed  a  Bill  in  the  last  session
 for  paying  interest  on  delayed  payments.  |
 was  one  of  the  Members  who  participated  in
 the  discussion  on  that  Bill  and  |  supported  it.
 |  thought  that  it  would  go  a  long  way  in
 helping  the  industry.  But  it  is  not  at  all
 effective  because  no  small  unit  is  bold
 enough  to  go  to  acourt  of  law  because  of  the
 time  to  be  taken  and  expenses  to  be  in-
 curred.  ।  somebody  were  to  go  to  ०  court  of
 law  and  if  the  purchasing  authority  happens
 to  be  the  Government,  they  will  cancel  the
 whole  purchase  order  and  as  a  conse-
 quence,  the  institution  suffers.  |  can  give  the
 example  of  some  units  which  cater  to  the
 Electricity  Boards.  There  are  some  small
 units  which  make  cables.  Only  the  Electricity
 Boards  are  the  buyers.  The  Kerala  State
 Electricity  Board  has  to  pay  Rs.  58  lakhs  to
 one  of  the  units.  They  have  not  paid  the
 amount  and  they  are  paying  monthly  inter-
 est.  If  the  small  unit  goes  to  the  court,  they
 will  get  a  decree  for  repayment  of  Rs.  58
 lakhs  along  with  the  bank’s  interest  of  5  per
 cent.  But  the  moment  they  go  to  the  court,
 the  orders  will  be  stopped  and  without  or-
 ders,  the  unit  will  be  forced  to  close.  Here  |
 request  that  one  provision  should  be  added
 to  the  Bill  that  if  there  is  delay  in  payment,  it
 should  be  mandatory  that  the  payment  of
 the  dues  should  be  done  along  with  penal
 interest  of  five  per  cent.  Last  time,  we
 passed  a  Bill  on  recovery  of  dues.  |  said  that
 it  was  a  very  laudable  piece  of  legislation.

 Even  in  this  Bill,  |  may  point  gut  to
 clause  6:

 “In  Section  17  of  the  principal  Act,
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 ve  ta)  गात  sub-séchions:  [1.  (2)  and
 for  the  words  "छि  tts  net  worth  positive?
 wherevér  they  occur,  the-words  ‘make  its
 net  Worth  exceed  the  accumulated  lossesਂ
 shall  be’substituted:!”  .  ८  ....

 ‘tered  woetd  50008.0  ‘accurriutated
 loss-shoutd  Include  interest.  |  can  point  out

 several  instances  where  it-a  person  ‘takes
 Rs.-one  ldkh  and  ४  (18  industry  becomes
 dick,  and  if  nothing #s  Gone,  after  म  years.
 that  one.lakh  of  rupées-becorttes  more  than
 rupees  ten  lakh.  The  adcumulate  loss  be-
 comes  Rs.  10:lakh  ह.  नह

 Under  no  circumstances.  it  would  be
 possibleto  make  this  industry  'wiable:  ।म  the
 case  of  large  industries.  ।  may  be  several
 crores  of  rupees  but  in  the  case  of  small
 industries  the  amount  would  be:  mussiless.
 8०५  do  not  think  that  Clause  will  be:hetptul
 for  the  industry.”  The  main.  change  that
 would  be  helpful  is.  Séction  2  (०  ध  defini-
 tion  of  Sick  Industrial  Companies.  Thetimit
 has  been  reduced  trom  seven  years  to:five
 years:  |  support-that. -  least.  mow  -thiére  ४
 a  Machinery  to  take  care  of  really  sick
 industdés.  ०  that  extent  |  support  this

 Seen
 es

 Thencyou  take:  page's  Of  this  Bal  You
 take  Section  18:(A}.  -Hené  it  [5  mentidned
 that'a  Notification  Nas  to  be-given  in  the
 newspapers.-}-welcome ‘will  becomé  more
 transpareht-so'that  the  pédple  are  realy
 interestedr  industry  can  Understand  what
 15  happenmg-there:  There  will  not  be  wishy
 dealings.  Now,  'you'come  to  Page  5.  Anew
 Section has  been  added.  This  is  diso  ac-
 ceptable  tous!  Because  the  tiability  goes  to
 the  creditors,  émployebs: tc.  of  the  sick
 company.  So,  there  will  be  accountability.  It
 Will  help  ‘in  proper  functioning  ए  गश

 compa: nies.

 Sir,  these are  main  domme;nts ४  116.0

 “(Amendments  Bil  744.0

 provisions ०  the  Bill.  Whnateveri  have-statéd
 earlier  regarding  small  iridusstrial  settormay
 be  given  due  consideration.

 (अ  New  Industrial  Policy?  about:  830
 items  are  reserved  for  the  छपते  industries!

 e०  there  is  ४.  dttempt  to:shorten  (08151:
 That  wilt  ruin  the  small  and-tiny  industrial
 sectors  of  ourcountry.  request  thé-Govern-
 ment  that  under  no  circumstances::those
 items.  which  are  now  reserved for  the'small
 industries  shall  be  removed.  dt-is:because

 mukEnational  companies  are  coming.  १४
 fear  is  thatthe  small-and  tiny  sectors  willbe
 wiped  out:  ‘Fthatus:the  only  sector  awvhioh
 gives  employment  opportunities.  There  are
 agro-based  companies.  So.  |  request  the
 Goverment. that  the  care  that  has  been
 given  to  the  larger  companies  shall  also  be
 extended to  the  smat:and  tiny  units  so  that
 the  small  industrial  sectors  are  taken  आ
 of.

 With  these  few  words.  |  Suppo the  Bill.

 "Thank  you  for  giving  me  time  to  speak:

 (Tanai
 hon}

 SHRI  RAM  KRIPAL  SINGH  (PATNA)!
 Mr.  Chairman.  9  |  support  this'Bul.  Today
 due  to  the  situation  created  by  the  financial
 institutions  many  industries  have  been
 closed.  Particularly.  |  would  like  to  talk  about
 my  own  State  Bihar.  The  condition  of  smaii
 scale  industnes  in  Bihar  is  very  miserable.
 Many  industries  have  been  tying  ‘closed
 thereforalongtime.  Dueto  closure of  these
 industries  many  people  have  been  rendered
 jobless.  1  respect  the  sentiments  of  Shri

 (81185  and.  support  his  views.  ‘He  ‘stated
 that  attention  needs to  be  paid  tathese'sick
 industnés.  Thereare  का 06  number  of  small
 and  ‘medium:  scale  industries  ।  Our
 country.  ..  “
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 Many  people  get  employment  in  these
 gmail  amd  medium:  scale  industries.  But
 these  small  and  medium.  soate  «industries
 ‘are  nin  with  the  help-of  the  loané  advanced
 ‘py  the  ‘financial  ‘institutions.  But  there  are
 legal  complications  which:cause  delay  in

 advancing  loans  to  thesé  industries  which
 results  imtheir  closure.  Therefore.  it  is  the
 ‘need.of  the  hour  that  taking  into  account  the
 importance  of  small  and  mediumscale  in-
 dustries,  the  Government  should  reduce  the
 18081.0  complications  and  give  ‘relaxation  in
 the  rules  of  the  loans  so  that  the  existing
 large  number of  small  industries in  the  coun-
 try  could  be  revived  and  the  peoplé  who
 have  been  rendered  jobless,  may  get  their
 employment  in  these  industries.

 Sir,  t  would  like  to  submit  that  ours  15  a
 por  country  and  the  tower  income  group
 people  live  here.  They  have  little  capital  and
 they  strive  hard  to  set.up  their  own  small
 scale  industries.  छिपा  due  to  tack  of  co-
 operation  from  these  financing  agencies
 and  small  scale  industries  are  being  closec
 down.  Therefore.  Financial  Institutions
 should  finance  thosé  small  scale  industries
 particularly  who  are  on  the  verge  of  closure.
 Aii-out  efforts  should  be  made  (०  assist  them
 for  their  revival...

 (English|

 MR.  CHAIRMAN:  It  is  now:5’o  clock.
 You  camoontinue  next  time.

 17.02:  hrs

 DISCUSSIONS  UNDER  RULE  193:
 ।  INCREASING  POPULATION  IN  THE

 COUNTRY:  Contd.

 {English]

 MR.  CHAIRMAN:  The  House  shall  now

 PAUSA  ।.  1915  (SARA)  Rule  193.0  746

 take  up  further  discussion  on  the  situation
 arising  out  of  the  increasing  population  inthe
 country  and  measures  taken  by  the  Govern:
 ment  to  check  the  same  raised  by  Shri  Ram
 Vilas  Paswan  on  the  17th  December,:1923.

 ~  Dr.  Karttkeswar  Patra  was  cn-his  legs.
 The  time  permissible  is  two  hours:  time
 already  taken  is.  one  hour  and  37  minutes.
 So,  the  balance  time  is  only  37  minutes.

 DR.  KARTIKESWAR  PATRA
 (BALASORE):  Mr.  Chairman.  |  had  already
 started  discussing  on  this  topic  and  had
 stated  that  every  year  we  are  adding  more
 than-two  crores  to  our  population.  This  is  a
 grave  situation.

 Thé  Writer  of  the  Asian  Drama  dis-
 cussed  threadbare  the  problems  of  Indian
 life.  He  stated  as  follows:

 “India  being  a  spiritual  country  ts
 -not  caretul  about  its  future  which  is

 going  to  be  thrown  into  darkness
 because  of  its  rapid  growth  in  pop-
 ulation.  Onty  God  can  hetp  if  they
 are  not  careful  by  themselves:”

 This  is  the  statement  of  one  eminent
 writer.  eminent.economist  of  the  world.  Stil

 -we  are  encounragred  to  see  the  strength  of
 kuru  vansha  where  Gandharva  gave  birth  to
 100  sans  and  still  we  are  waiting  that  on
 astham  garbha  may  a  powerful  person  like
 Shri  Krishna  woutdcome.  We  are  waiting  for
 this.  This  is  the  spiritual  atmosphere  of  our

 country.

 Birth  क  a  situation,  critical.  situation
 where  we  are  standing  now  should  be  dis-
 cussed.  ।  we  look  back,  we  will  find  that  in
 1951  National  Family  Welfare  Programme
 was  bong  thought.  Then  कं  1952  India  adopt-
 edits  national  policy  contral  on.  population.

 A  very  core  part  of  that  national  policy.


